
Srnt. Yudhjka i3iswas 

1/1 .5 .96 	 Shri M.LJ'ás,, Registrar I/c 

- 	
Nb defect. List before the Bench 

on 10.5.96 for admission. 

( M.L.Paswan Y.  
Registrar 'I/c 

Counsel for the appliant : .Shri .K.Jha. 

t the request of le&rned counsel for tIP-

aPplicant, Shri R.K.Jha, the case may be listed before 

:1 	 an appropriate Divisioji Bench for admission as and when 
/ the same is constituted. 

(N. .Verma) 
H 	 . 	 . 	 . 	 . 	

. 	Mer(A) 

3./ 6.11 .'96.1 	 Shri R.K. Jha, the counsel for the applicant. 

- 	Heard. idmit. Issue notices to the respondents t 

file tJ/S within four weeks. Rejoinder, if any, may be \* 

filed within two weeks. L1t this case on 24.12.96 

before. the Rec!istrar for completion of pleadin. 

Requisit5 tobe filed within one week. 

J 	 \S 	 . - 

/cBsf 

kink  

SKS 

'10. 05 .96 

(K .0 

flamber (A) 
(• v .N. 4.ot ra) 

Vice-chairman - 



1. 

268/96 
S. 

4./ 24.12.96. 	The 1earnd counsel for the applic1ant is 

present. None for the resppndentS1  Notics have 

been issued. S/R awaited. List on 3.2.97 for W/S. 

-S  

/CBS/ 	 S 	 (M.L. Paswan) 
• 	 Regisrar I/C 

5- 	
'S 

5/3.2.1997 	The, 1arneäo.unel for he..pplicnt 	
,•.• 

S --- 

bri A. N. Jha is present. Shri Gyan Prakash 

r O3ha Jr. to Mr. A. K. Tripathi learned coune1 

- 	 appears for the respndënts. Notices hay been 

- i:ssued to the respdñdents.4 . ut.tip on-3.3,1997 for 

	

filing-W/s.D--e-(b 	
' 	

'- 

( 2..!Sknha ) 
pips Dy.Registrcr I/c 

6/3.3.1997 	 None for the parties. No W/s has yet 

been filed. iut 'p n ii; 4 1997 r,i1jn .W/i-" 
andSR, 

inha NPS 	 •• 	 '• - 	 , 	S 	
)5 

- 	Dy.Regisrar I/c 

7/i i 10 97 	 s h 	y 	be n Lii • ut upn O 	G. 97 

tj r fi. 	ts. 

/ 	
. 	 S 	 •. 	 - 	

(• . .S.i -tha) 
ieg it r. r 1/c 

S 	 - 	 •• 	 - 	' 	 • 	- 	S 	 • 

- 	* - 

5- 
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8/6. 6. 1907 

9/17 . 7. 97 

None for the. parties. NoW/s has yet been 	.1 

filed. Put up on 17.7.1997 for filing W/s as a 

last áhance. 

.S.P.Sinha 
- 	 Dy.Regirar I/c 

None for the p artjes. No W/s has yet been 

filed though sufficient time ws given therefore, 

In the circumstances, let it be listed before the 

Hon 'ble Bench for threcton on 6. 8. 1997 

S.P.Siflha 
Dy. Registrar I/c 

1./6.8.97. 	 U/S has not bean filed so tar. Four-weeks 

further time is allowed for the same, 

1Hxth9rxUxx Rejoirder,, if any, may be filed within 

two weeks thraafter. List it on 26.9.97 f 	directi 

(,\4j Iiahrotra) 

Vice-chairman 

Since Bench is not available today, the case is 

adjourned to 1.12.97 for direction. 

• 

Dy. Registrar. 

w/s not filed so far. Four weeks further time 

is allowed for the sarne. Rejoinder may be filed within 

two weeks thereafter. List it on 10.2.98 for direction. 

IL NV 
(S. Das Gupta) 	 (v.w. ihTt6,trá.) 
Ilember, (A) 	

0 	
ViCe-chairman 
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13_ 

10.2.98 

c1 

s" bk 

c4 

h 

14/22.04.98 

SKJ 

Counsel for the respondents states 

that he will be filing written statement today. 
The applicant may file rejoinder within 3 weeks. 
List for direction on 22,4.98. 

cly 1JR-RangarajanT 

Member(A) 

(V.N, 1ehrotra) 
Vice-Chairman 

SI /s filed on be lf of the respond.ents. 

List on 31.07.1998 for hearing. 

L 	' 

(G.Naiasimham) 	 (L.R.K.Prasad) 
Member (J) Methbér(A) 

Shri N.Jha, learned counsel for the applicant. 
Shri Ajay Tripathi, learned counsel for the rc-poncents 

Wjthconsent, the case is adjourned tn 16.10.1998 
for hearing, 	 \71. 

\j V 

L,R..Prasad ) 	 ( V.N.Mehrdtra 
Member (A) 	 Vice-Chaiiman 

Shri A,N,Jha, counsel for the applicant. 

At the request made by the learned 

counsel for the applicant, list it for hearing 

on 5.1.1999. 

15/1.7.1998 

Lr 

Mwe 

1 61 6.1 C. 1998 

MP$. 
Lakshman Jha 

Member (J) 

t4~"' 

( L.R.KPrasad ) 
Merriber (A) 

List it on 9.4.99 for., hearing. 

(LAKSHMN HA) 	 (L.R.K. PRSAD) 

ME16ER (J) 	 MEMBER (A) 
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04 
"t 

1 8/9J 

At- 

.1999 	List it for hearing on 24. 5.1999 

( Lakshrn'n Jha ) 	 ( L.R.F.Prasad 
Iiember (J) 	 Merrber (A) 

-. 

, 

List for hearing on 26.7.99. 

2 

21/2. g 

(Lakshmarj tia) 	 . 1"lernber(A) 
f1emberJ) 

7.1:999 . 	 Shri A.N.Jha, counsel forthe applicant. 

On the request .. of the lear.ned counsel 

for the,. applicant, list it f or. hearing on 

2 9•199, 	.. ., 	 . . 	 . 

L. R. 1<. Prasad ) 	 ( S. Narayan:) 
Member (A) 	 Vice-Chairman 

L999 	Shrj R,K.Jha, counsel for the applicants 

None for the r espondents. . 

List it for hearing on 25.10.1999, 

( Lakshma4' ha ) 	 . 	 ••( L.R. R.Prasad ) 
Member (j) 	 . 	 . Miber (A) 



[II 

0 

22/25.10.99 None for the parties. 

List it for hearing on 10.12.1999 , 

AICJ 	 (Li.JHA) (L.R.K.s?u) 
MNBER(J) 

23/10.12.99 	List it for hearing on 1.2.2000 

(i .R .K. RAS? 
AKJ 

MEMBER(J) MEMBER(A) 

24./ 	1.2.2000. 

For want 	of time, 	hearing 	Is 	adjourned to 

29.32000. 

/cs/ 	(L4VHMINULIANM) (s.. 	NRMYA1%i) 

f1EIBER 	(A) IC-C•HIR1AN 

25../ 29.3.2000. 

On the request made by the counsel for the applicant, 
list it on 28.4.2000 for hearjn9. 

/CES/ 	 I  (S. 	NARy1N) 
VIC-CHArRMAN 

26./ 28.4.2000. 

For want 	xt 	of time, hearing is adjourned to 

31.5.2000. 

/cBs/ 	(L.R.x. PRASi' (S. NARMYAN) 

- 	
f1BR 	(A) VICE-C HAIRfAN 
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31 • 5.2000 

CM 

OA 268/96 

List on 2.8.2000 for hearing. 

(L.R .K.)raSad) 	 (S .Narayan) 
Me rnbe r (A) 	 Vice -cha1rman 

33/2,8.2000 

El 

Shri R.N..Jha, ceunsel for the applicant. 

Shri Vikash 3ha, JC to Shri G.BoSe, Rly, cunsel, 

With mutjal consent, list it for hearing 
fl 5.9.2000.: 

( LH.igliana. ) 	 ( Lakshman 3M ) 
P1emnber.(A) 	 piath 	(, 

5.9.2000  
CM For W t of time, lIst it on 18.10.2000 

for hearing71 e 

Alp- 
(L-HMi4 •\ (L. Jh a) 

M(A) Mj) 

35./ 18.10.2000. 

As the D.B. of court no. 1 is sitting at Ranchi, 
LI  1st it 	23.11.2000 for hearing. I.

(1. JHA) 
I1EI1B[R (A) 	 MEIIBER () 

36.f 23.11.2000. 

For want of D.B., hearing is adjourned to 5.1 .2001. 

/CBS/ 	 (L.R .K.. PRASAD)/r'I( A) 
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37./ 5.1.2001. 

For want of time, hearing is adjourned to 

1,63 • 200 	 - 

fces/ 	(L.R .K. PRAS 	/M(A) 	 (S. NAYAN)/V.C. 

38.1 1.3.2001. 

Shri.M.N i Jhat  the counsel for applicant. 

Shri Vikashha,Jr. to Shri G. Bose, the 

counsel for the respOndents. 

The learnedcoUnsélor the applicant 

submits on instruction that this OA be pemitted 

to be withdrawn. In the light of the submissions, 

this 0/4 is dismissed as tJithdrawh. 

fces/ 	(L .R .K • PR isAo) /r'i ( ) 	 (S .N AR AY AN)iv.c. 


